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has yet, however, to be con1l.nned by 
drilling and a detailed geological ex-
·ioratioa. 

(b) Budget amount allotted for 
working the mines during the plevi-
I)Ug two years respectively is as 101-
lows:-

Amount allotted 
for tho current 

Revenue Capital 
expenditure expenditure 

Rs. Rs. 

2,2n·SOO':-

financial yedr is -1 20,24":-

No amount has hitherto been allot-
ted for mechanised mining or deve-
lopment as such. 

(c) Until detailed prospecting is cor-
ried out, no target date for full 

~ is i  can be' stated. How-
evpr, there appears to be good pros-
pects for at least a partial mechan-
isation to be introduced, subject to 
ff'asibility permitting in 1968-69. 
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Waqt Properties In DeIhl 

8946. Shri Ishaq Sambhali: 
8hri Chandra Shekhal' Singh: 
Shri Ghayoor All Khan: 
Shri Ramji Ram: 
Sbri K. M. Madhukal'; 
Shri Ramavatar Shastri: 
Shri M. Megh&chandrl1: 
Sbrl Latllfat Ali Khan: 
Shri Satya Naraln SUlgh: 
Sbri N. R. PaUl: 

W ill the Minister of Industrial De-
vel()pment and COmp8.l1r AJfain; bit 
pleased to state: 

(a) wheth"r it is a fact that a meet-
ing was held in the room of the Cen-
tral Education Minister. on the 3rd 
March, 1967 with Delhi Admin.stl'a-
tion authorities to discUSJ the prob-
lems relating to waqf properties in 
Delhi; 

(b) if so, what were Its main deci-
sions; and 

(c) the steps the Delhi _o\dministra-
tion; Delhi Municipal Corporation and 
D.D.A. are taking to implement the 
decisions? 

The Mlnlster ot IDdustrial Develop-
ment &Dd ComJlUlJ AJfalrll (Shrl F. 
A. Ahmed) (a) Yes. 
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(b) Its main 
.under:-

decisions were as 

(1) 

(2) 

(3) 

The question rei a ';jng to the 
use of gravey.\rus and mos-
ques in any locality, whet!!. 
there was no muslim popu-
lation, should b,=, referred 10 
the Central Waqf Counl'il for 
its advice. 

In thp C'asc .)f Jl1C.";QUl'5 s;tuat-
ed on Government lilnds the 
Delhi Developme.nt ~l  
and Delhi Administration 
should take dl'ective mea-
sures to get 1.l':e tl'esspnssers 
evicted nnd in the ens" of 
mosques ~i  on nOI1-
Government lands, the Delhi 
M'lllicipal Corpotalion should 
take the responsibility for 
eviction. After the tresspass 
was removed the properties 
should be handed over to the 
control of the Delhi Waqf 

Board. The W'Iqf Board sLould 
appoint an adequate number 
of chowkidars to lrl0k a ftcr 
the propertic-s J't'stored to 
them. In the C'i,e of Rny fur-

~ encroachments, lhe 

police should be immediately 
informed and it would be the 
responsibility of the police te 
take prompt action on such 
complaints. In this behalf 
suitable instrudio.,s ~ 
S.H.Os. might be issued by 
the l.G. Police. 

As rpgards development of 
propErties under agreement 
with Delhi Adminis',ration, it 
was decided f'hat the whole. 
matter might be examined lJy 
a Sub-Committee to be con-
stituted under the Chairman-
ship of Shri Prem Krishan, 
the Secretary, Ministry of 
W.H.&U.D. The Committee 
might consist of Municipal 
ComnlissioneT, Dy. Secretary 
(Waqfs), Land and Develop-
ment Officer, a Member of the 
Will Board and the Secre-
tary, Delhi Weld Board. This 
EJub-ComiDlttee should also 

',' 

examine cases of graveyards 
and other wakf propertips 
under the cont.rol of D.D.A. 
!n. respect of which the entry 
In the re-venU'e recOrd!! had 
been shoWn' !IS "Sarkar D::tu-
1st-Madar." 

(4) As rEgards Wakf proper:ic:; 
in respect of whkh arrears 
of rent <rre to be p .. id by fhe 
CnDstodian, it ~ ~  decJdE.d 

that the same would be paid 
to the Board U 3 quickly as 
possible. . 

(5) 

(6) 

Regarding evicting the illegal 
occupants from the Waqf 
properties. the Custodian Ge-
neral would lIeln l~'  War;f 
Board in this ~ 1 ' with 
the assistance of local autho-
rities. 

In all ca.;cs (,( acquisition of 
Wafq properties, notice un-
der Section 58 of the Wafq 
Act, 1954. ,hould be served 
on the Wafq Board apart from 
the notification under the 
J~  AC'quisition Act, 1894, 
which was of a general nature. 
Where such notices had not 
been served, the acquisit.ion 
proceedings should be stop-
ped. All such cases might 
also be examin",d by the Sub-
Committee- to be constituted 
as mentioned above. 

As rE\gards Mutation in the 
revenue records in respect of 
the ownership Of the grave-
yards. it was decided that this 
matter should be looked into 
Expeditiously by the Deputy 
Commissioner, Delhi. 

(7) Regarding restoration of mos-
que situated in Railway pre"-
mises, the matter sbould be 
taken up for review With the 
new Railway Mitlister. 

(8) As regards \!&Cation of MOS-
ques and other properties in 
the slum areas and fOr ftiDI--
!erring the same to" ~~ DeBli 
Waqf Board, it was decided 
that where the lI8IIistanee of 
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of the police l~ ucc:euary 
the D.I.G. NOU ':J PS\.e suita-
ble instrucbon... 

With regard to allowance the 
Delhi Waqf Board to under-
take development of the Waqf 
Properties, each case would 
be decided on its merits by 
the D.D.A. on the recommen-
dation of the aforesaid Sub-
Committee. 

(c) The steps the following autho-
rities are taking to implement the 
decisions: 

(I) Delhi AdministTation: The 
following steps are stated 
to have been taken by the 
Delhi Administration to im-
plement the decisions:-

(i) The Inspector General of 
Police has issued instructions 
to all S.H.Os. in the Union 
Territory of Delhi to take 
necessary action in the matter. 

(ii) Instructions have been issued 
to the Additional District 
Magistrate (Land Acquisi-
tion) Delhi to strictly carry-
out the  the decision arrived 
et in the meeting held on the 
'rd March, 1967 regarding 
compliance of the provisiona 
of section 58 of the Waqf Act, 
1954 (Central Act No. 29 of 
1954) in respect of Wakf pro-
perties acquired under the 
Land Acquisition Act, 1894. 

.(11) Delhi Municipal Corp07'atioa: 

The following steps are stated 
to have been taken by the 
Delhi Municipal Corporation: 

"1'he evictiOn of illegal occupants 
from mosques and on DOIl-
aovernment land has to be 
done In accordance with a 
pbased ~ The 
Waqf Bow Is beIDg asked 
·to fumJsh a lilt of ~ 
1111 DOD-aovemmmt land .... 
tile order of prlarit7 .. tIuIlr 
cJearaDca, 

Dll(d)I..SD--I. 

Action has already been taken to 
evict treaspasaers from Me-
handian Graveyard Mirdard 
Road. It will now be deve-
loped into a park. 

(III) D. D. A.: It is stated that 
the detailed notes on the 
basis of Revenue records and 
site inspection have been pre-
pared in respect of properties 
concerning DeIhl Develop-
ment Authority as per list 
supplied by the Secretary 
Waqf Board for further dis-
cussion in the Sub-Commit-
tee. 

Manufacture 01 Scooters 

8947. Shri S.  S. Kothari: Will the 
Minister of Industrial Development 
and Company Affairs be pleased to 
refer to the reply given to Starred 
Question No. 1147 on the 14th July, 
1967 and state: 

(a) the reasons for the delay in the 
screening of applications for licences 
to manufature scooters; 

(b) the reasons why the existing 
installed capacity for manufacturing 
scooters is not being fully utilised; 
and 

(c) the steps Government propose to 
take to ensure that within the shortest 
possible period the .upply of scooters 
increases to meet the tremendoUi 
demand? 

The MInIster ot IDdustrlaJ Develop· 
ment and ComJI8D:r Mairs (Shrl F. A.. 
Ahmed): (a) The screening of the 
applications was kept pending for a 
time awaiting ftxation 01 the 4th Plan 
target for scooters Rnd ascert&inmenl 
of the extent to which the ex.sting 
units could be expected to contribute 
towards that target. 

(b) Till the end of the year 11185-
88 it had not been poIIIible to allocate 
adequate foreign acbanIe to the 
ICOOter manufal:turers for import of 
eompoM"u and raw ....... tp ena-
ble full utWIItima of tbeJr inItaIled 
CIII*lU& 




